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MR. CHAIRMAN: Thank you, Siva. This suggestion has to be kept in mind and
it has to be passed on to the Minister of Culture. The Minister of Irrigation is here,
please take note of it and pass it on to the Minister of Culture. This is a good
suggestion that has to be looked into. The next Zero Hour Mention is of Shri V.
Vijayasai Reddy.

Need for establishment of a new Bench of the Central Administrative
Tribunal (CAT) at Visakhapatnam

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Sir, the Central Administrative
Tribunals (CAT) are established under Article 323 (A) of the Constitution, primarily, for
adjudication of disputes and complaints with respect to service matters of public

servants and post-holders working under the Central Government.

The State of Andhra Pradesh 1s the largest and thickly populated State without
a bench of a Central Administrative Tribunal (CAT). Sir, Andhra Pradesh currently has
over about 50,000 Central Government emplovees with over 60 per cent residing in its
executive capital at Visakhapatnam. Due to the absence of a Central Administrative
Tribunal (CAT) Bench in Andhra Pradesh, the petitioners, many of whom are retired,
have to travel to Hyderabad, in Telanaga, even for adjudication of their matters and for
resolution of their disputes. This inter-State travel is causing great inconvenience to
many of the petitioners. Visakhapatnam is ideal for a new CAT bench, as it has many
Central Government offices such as steel plant, shipping and port trusts, HSL, DCIL,
Railways, Airport, Customs, HPCL, LIC, etc., there are many public sector undertakings
that are located in Visakhapatnam wherein thousands of employees are working. Sir, [
would, therefore, request the hon. Law Minister to take steps towards setting up of a

new CAT Bench with its Chairman and Members in Visakhapatnam. Thank you, Sir.

DR. SASMIT PATRA (Odisha): Sir, I associate mysell with the matter raised by
the hon. Member.

Need to fill the vacancies in Government Departments and Ministries
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MR. CHAIRMAN: Right Khargeji.
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SHRI KANAKAMEDATLA RAVINDRA KUMAR (Andhra Pradesh): Sir, T associate
myself with the matter raised by the hon. Member.

SHRIMATT JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, I also associate mysell with the matter
raised by the hon. Member.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

DR. L. HANUMANTHATAH (Karnataka): Sir, I also associate myself with the
matter raised by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with
the matter raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the matter
raised by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate mysell with the
matter raised by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, [ also associate myself
with the matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.
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SPECTAL MENTIONS
MR. CHAIRMAN: Just you have to lay it.

Demand to upgrade technology infrastructure to ensure access to justice delivery

system to the poor and economically disadvantaged

DR. AMEE YAINIK {Gujarat): Covid-19 has disrupted our justice system and the
social distancing norm has posed a significant challenge for access to justice. Such
challenges are likely to be further compounded in the post-pandemic era. As can be
seen, our Court system has, in a way, transitioned from being primarily traditional, face-
to-face proceedings to online video conferencing Court processes. However, there are
concerns about the capacity of Courts to adopt newer technologies as well as 1ssues
relating to the impact of a new online model of justice, particularly in terms of the
barriers for more vulnerable members of society. The imperative need of the hour is to
ensure that the video conferencing infrastructure is upgraded, fine tuned and enhanced
substantially, so that each and every Court begins working to full strength and capacity
and all matters be heard. Courts in rural areas lack basic internet access and broadband
infrastructure. I urge that the Government should step in to bring in newer technologies
and upgrade infrastructure to ensure that the poor and the economically disadvantaged

have access to justice delivery.

SHRI SUJEET KUMAR (Odisha): Sir, 1 associate myself with the Special Mention
made by the hon. Member.



